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Members want to move suitable amend-
ments, they can do so. It is for the
House lo accepl or not to accept.

1Sir, I move for leave to intreduce a
Bill further to amend the Constitutlion
of India.

MR. CHAIRMAN: The question is:

*That leave be granted to iniro-
duce a Bill further to amend the Con-
stitution of India.”

The motion was odopted

SHRI HARIKESH BAHADUR: Sir, I
introduce the Bill

ABOLITION OF CAPITAL PUNISH-
MENT BILL*

PROF P. G. MAVALANKAR
(Gandhiragar): I move for leave 1o
introduce a Bill to provide for abuli-
tion of capital punishment in India.

MR. CHAIRMAN: The queslion is:

‘That leave be granted to intio-
duce a Bill te provide for abolition
of cap!tal punishment in India.”

The motion was adopted

PROF. P. G. MAVALANKAR: Sir, T
introduce the Bill. May 1 add one
senfence?

Sir. I am happy to have the privilege
for the first time to introduce the Bill
My father, when he was Speaker of the
First Lok Sabha, took a lot of interest
in the movement of abolition of capital
punishment. I hope I will be able to
get the priority as also support of my
hon. colleagues to get this Bill passed
as eariy as possible,

16.04 hrs.

CONSTITUTION (AMENDMENT)
BILL—contd.

(Substitution of article 16) by Shri
Vinayak Prasad Yadav.
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MR. CHAIRMAN: Now, we come to:
further consideration of the following.
mction moved by Shri Vinayak Prasad
Yadav on the 4th May, 1979 namely:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

Shri Mahi Lal was on his legs. He is-
not here. Now, the Minister.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANT] BHUSHAN): Sir, this Consti--
tution (Amendment) Bill had been dis-
cussed on the last occasicn. The pur-
pose of this Constitut’on (Amendment)
Bill has »een to highlight the need for
proper reservalions in Government
services for the backward classes.

Now, Sir, lot of things have been
said in suppert of this Bill and in oppo-
sition to this Bill. I would not seek -
lo lake too much time of the House
because as is well known to the House
the government has appoinied a back-
ward classes commission which will be
going into this whole problem which
in recent times has assumed the dimen-
sions of a big problem. There has been
a lot of contreversy in certain parls.
of the country so far as reservation for
so-called backward classes in govern-
ment services is concerned. The at-
mosphere in certain parts of the coun-
try had hecome extremely sericus. The
dispules which had arisen were of the
nature of sharp conflict which was not
desirabie for the country because tais
country is facing lots of problems and
those problems can be adequately tackl-
ed only in a spirit of amity when pec-
ple of all shades of opinion join their
energies and use those energies for
the upliftment of the country as a
whole. Therefore, we have to view this
problem in that backgrcund. Whatever
solution has ultimately to be found it
must inspire the acceptability of the
country as a whole. Then only the
solution will really achieve the pur-
pose for which that solution might be
found. But if on the other hand thne
energies of the people are wasted in:

* Published in Gazette of Inndia Extraordinary, Part II, section 2 dated

18-5-1979.
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unnecessary conflict then in that case
no provision whichevermight be made
in the constitution would be able to
achieve the objective which objective
might be behind the proposed amend-
ment of the Censtitution.

Sir, so far as government services
are concerned as is well known govern-
ment services constitute a very small
part of the employment potential in the
country. A country where the un-
employment problem is so huge mevcly
by previding some reservation for so-
called backward classes that step alone
‘would not be guite enough in order to
bring backward ciasses on par with
the other so-called forward classes.
‘What has to be ensured is that ezch
and every citizen whether he belongs to
the scheduled castes or scheduied
tribes; whether he belongs tc any other
backward classes; whether the back-
ward class is based on the ground of
caste, educational backwardness, econo-
mic backwardness or social backward-
ness steps must be taken by the coun-
try as a whale so that no person will
hereafter reman backward. Every
person will take its due place in 'he
scciety and everyone shall be equal in
the eyes of law.

Sir, so many sentiments have becn
-expressed by various hon’ble Members
in this House who have criticised the
caste system in the country which nas
prevailed over several centuries. Varna
vyastha was to establish different voca-
tions becauge every person has different
kind of aptitude and expertise and, 1as
such, he is suited for different kind of
jcbs. But this suitability does not
depend merely on the family in which
a person happens to take birth. It
depends on the various faculilies of
mind. In fact, today the position in
some families is that so many brothers
who have been born in the same family
the aptitude makes one suitable fer one
vocation and the aptitude make: 1tae
other suitable for a totally different
vocation. So far as this caste system
is concerned in various families it
is breaking up because different meni-
‘bers are taking to different vocatioas
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but as an institution this caste system
is still surviving and that is certainly
scmething to be condemned. The con-
tinuance of this caste system which
makes it absolutely obligatory on cer-
tain persons to remain backward—snd
of course, this was in its most extre:ne
form experienced as far as Harijans
were concerned-—had made certain
classes of society untouchable, that is,
the cther people will not deal with
them. That condition spelt complete
disaster for the members of thoce
communities particularly when it got
degenerated into caste system in whch
the birth was the criterion for his voeca-
tien in life and not the person’s faculi-
ties or suitability for a particular voca-
tion. Then the pos:tion was that a
person who was born in a particuiar
family stood condemned to certain low
status of life and he always had the
feeling that this country did not beloag
to him. Mahatma Gandhi waged a
very valiant battle againset that sys-
tem of untouchability and today the
positien is that we are happy that the
untouchables of that day, at the time
when Dr. Ambedkar joined the legal
profession or the government service
the position was that the file was used
to be thrown and not handed over 1o
the members ¢f the scheduled castes.
Files were thrown at them even by an
ordinary person. He would not like
the file at the same time lo be on the
one side touched by the member of the
so-called scheduled caste and on the
other he would be touching the same
file. That is why Dr. Ambedkar aisc
revolted against the system and deui-
cated his life to the upliftment of the
so-called untouchables and today we
find that those untouchables of that
period are now reaching the highest
positions in every section of the scciety.
I am very happy to say that only some
time back....

SHRI SHANTI BHUSHAN: They are
occupying very important places even
in my Ministry. Perhaps, the hon'bie
Member is not aware so far as the re-
servation of scheduled castes is con-
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cerned by and large the quota is com-
plete.

z?mﬁw«mm:mﬂéﬁmfwﬁr

SHRI SHANTI BHUSHAN: Of course
if he is thinking of High Court judges
the position is not as happy but so far
as various other important places ave
concerned, viz., governmenl services
including Class I Service, Income-Tax
Appellate Tribunals they are haviag
their full quota. So far as High Court
judges are concerned not only a oe-
ginning has been made but also....

AN HON. MEMBER: Are vou seri-
ously thinking that these few crumbs
that you are throwing on the untouch-
ables has reullv alleviated their poszi-
tion?

SHRI SHANTI BHUSHAN: I am not
saying that as if ali that has te be
achieved has been achieved. What I
wanted to point out was that let us
contrast the position as it obtains tolay
from the position as it obtained fifty
years ago. Did anyone conceive that
judgeship eof the highest court. viz.
Supreme Court would be oflered to a
Harijan? It was unthinkable fifty years
ago. I am only paving complimenls
to the members of these communities
that they huave made such a valiant
struggle aguinst all this.
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Whatever should happen has already
happened. The country has a long
way still to go, in its quest for achie-
ving real equality. What | wanted to
Say was this. What is more important
is this. ..

SHRI D. D. DESAI (Kaira) If you
are readily feeling that you are mov-
ing in a progressive direction, may I
be permitted to say this much? I do
admit, we did move in a particular
direction during Mahatmaji's life time.
But 1 must say that since then, we
have started reversing the process,
Today our situation is that casteism
has gone to such an extent unfortu-
nately that jn some parts of the coun.
try, this has become a real menace.

SHRI SHANTI BHUSHAN: It has
become a menace, because in  poli-
tics casteism has been introduced to
such an extent. Was it ever thought
that elections would be fought on the
basis of caste? But, caste has become
such an important factor now! 1
would appeal to hon. Members to put
their hand on the hearts and censider
as to whether certain things had oaot
been done in order to give further
fillip to casteism. Insteaq of bringing
it to an end, have we not done some-
ihing to attach greater importance ta
casteism  so far as elections are con-
cerned and our political life is con-
cerned? That is the question. Have
we not started thinking on these lines
‘All right; if I adopt this particular
programme and propagate it will I
get support from members of this
caste and that caste and so on?So, these
are things which go to perpetuate the
caste system, which we want to abelish.

So, 1 am not syaing that there is
no justification for reservation even
for the backward classes, What all T
sav is only this. And what the hon.
Member himself has said only goeg ‘0
prove my point. Reservation has
been made for Harijang since a long
time ago. But still what is the posi-
tion? The position of harijans haa
not become exactly what it should
have become. This is the situation .. ..
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SHRI R. L. KUREEL: Because you
people think that they have come up.
So there is no intention to do away
with it, '

st 7w faama qEaa o« faae % fae
T wgm az & f5 9w Wiy fgmem @
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g1 T | W0 HAAT §  AF ® T AW
g waw g1 an & 7 Wi & w5 § W
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s QT

AWTYR WETET: WY GEH IAET T W a1 g7
wifxg « You may please listen to him.

SHRI SHANTI BHUSHAN: All 1hqt
1 would like to say is this, This evil

A
of caste is a very deep-rooted evil, It
has got multi-dimentional forms. This
has to be tackleq on many fronts. A
mere formula of reservation alone is
not going to be the panacea for all
evils, That alone is not going to so-

lve this evil—as reservation in the
case of SC and ST has shown. So
many things have got to be done.

We must not lose sight cf our ultimate
objective to make our society a caste-
less society. Ultimately that has to
be our objective. We must not do
certain things which will perpetuate
the problem. So a balanced approach
is needed. A balanced approach to
the solution of this problem is calied
for, Such a balanced approach alone
wi]i further promote amity betwean
the different castes and enable people
to forget their old castes and help
them in these matters..

SHRI R. L. KUREEL: Are yoo 2J-
ing to abolish the caste system, the
varna system and so on?

SHRI SHANT] BHUSHAN: Pleace
listen to me. ] am not opposing ihe
reservation of backward classes.
Somehow certain hon. members start
imagining that a certain  speaker
would be opposing the reservation for
backward classes and therefore thcy
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start interrupting, But the point is
this. .

SHRI D. D, DESA]. We only need
your help. Somehow or other, we hon-
estly feel that the position has bezen
reverseq since Gandhiji's death. To-
day our position has become such
that caste system is becoming more
and more prevalent. There is consti-
tutional provision in th.g regard. If
politics or any other thing goes ug-
ainst this constiutional provision, let
us straighten out these things and
provide what should be done. What-
ever is desirable should be enacted
by the Government so that everbody
conforms with the constitutional pro-
visions and not allow things to get
into any runaway manner as has hap-
pened today..

SHRI SHANTI BHUSHAN: Over-
simplification of complex problem is
not possible. A certain solution Las
certain merit ad also demerit,

While on ths one side, il may
solve the problem namely enable
certain people, a very small seg-

ment of people, to take the rightful
place, by making reservation for
them, but if it also introduces certain
other tendencies and conflicts between
different castes, in that case, it be-
comes a question of judgement as to
what is the proper solution because
you cannot only see one side of ihe
matter and forget the other side.

SHRI D. D. DESAI rose.

MR CHAIRMAN: 1 allowed you
once, twice; now to more.

SHRI SHANTI BHUSHAN. The
fact is that it is a verv complex ques-
tion and it ig that fact which has been
responsible that even when these
matters of reservation for backward
classes have been considered by :he
Supreme Cout, the Supreme Court
has been constrained to say difle-
rent things in the same  judge-
ment, namely something which
points out in this  direction and
the other things which point out to the
other direction. There are so many
considerations which are relevant
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when reservation has to be made in
Government service. Firstly, the
Government servants are the most im-
‘ytportant medium or instrument for
translating the various policies laid
down by the various elected represen-
tatjves of the people. The country is
backward in varioug ways: forget the
various caste ang other classes. Take
the people as a whole: the country is
very backward More than 50 per cent
‘people are living below extreme
poverty line, If you give some jobs
to some people, that is not going to
s0lve the problem of poverty for cro-
res of people in our country. There
should be a definite programme; a
.vigorous programme which will create
such conditions which will radically
iransform the economy of the country
in such a way that every person would
be able to find a job. Not only that,
the job will provide him sufficient in-
come so that he can live an honour-
able life and provide all the necessi-
ties ang amenities to his famiily, These
are the conditions which have to be
created. In order to create those con-
ditions what is required is a com-
plement of very efficient Governmen?
servants. That is one reason why the
Constitution provides that there shall
be equality of opportunity in the
matter of employment under the
State, This is one cardinal principle
Awhich has been established. It is
only by applying the principle of
equality in respect of opportunitieg of
employment under the State that you
can ensure that the people who will
be recruited to man various servi.
ces wil] be the most competent avail-
able.  Now, so much is said against
the bureaucracy and Government
servants; a lot with justification also.
Unless you have a set of dedicated
people, efficient people, competent

people, who know their job it will

never be possible to translate the
avarious policies which might be evol-
ved nor do good in order to see ‘hat
the development of the country takes
place in a manner so that every per-
son would be able tp get a job and
sufficient income to live an honoured
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life. That is one side of the story.
The Constitution must see to it that
the Government services are the most
efficient that are possible amd that is
only if the principle of equality is ap-
plied namely open competition.  But
at the same time if completely upen
competition is applied, thep those wio
historically have had certain advanta-
ges in regard to education etc., mono-
polise this. If you are properly edu-
cated, obviously you become smart,
when you are moving in a particular
kind of society, your general know-
ledge also increases, your effectivencss
as a Government servant also increas-
es and, therefore, obviously the chan-
ces of getting that king of knowledge
and ability also remain monopolised
in certain section of the society, With
the result, a compromise has to be
foung between the extremes. One
extreme demands that efficiency alone
should be the criterion for recruitment
to Government service, At the same
time, the long-term interests of the
country should be taken care of, We
have this division on the basig of
caste. Of course, there are many
divisions in the country—between re-
gions, different areas, different voca-
tions, persong having different back-
grounds, religions and so on. But this
caste is alsp a very important fact or
which tends to divide the people. And
80 long ag there are factors which are
responsible for dividing the people of
the country, it goes to make for an in-
herent weakness in the whole country.
The country can become strong po-
werful and oriented towards develop-
ment only if these various tendencies
which tend to divide the people, are
removed, and they can not ke removed,
unless people belonging to different
classes—and that worqg includes castes
also—have the confidence that they do
not have anyv in-built handicap in
taking their rightful place—this shoulg
be truec of every section of the so-
cietv. And so, that dictates that some
kind and some extent of reservation is
necessary., Certain classes have to be
identified, viz . if they are backward
and their backwardness woulq conti-

nue to generate backwardness so far
as those classes are concerned  and
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thus would continue to perpetuate the
system of castes, special efforts have
to be made to see to it that those class-
es do not continue to suffer from thoge
handicaps. And that brings in the
concept of reservation; and that is
why in Article 16, ag it had been en-
acted earlier, it haq been provided
that while quality is one principle, at
the same time reservation for back.
ward classes, in order to enable them
to take their rightful place, is also an
important principle. And ultimately,
if the total good of the country is ‘o
be ensured, a proper harmony wili
have to be found between these two
principles, That is why, even the
Supreme Court., whep it gave its
thought to this problem, has been try-
ing to say things which will provide
harmony among these competing prin-
ciples: and above all, this harmony
between different  sections of suciety
hag to be ensured. If we keep on
quarrelling what is the goed of it? I
may be right: another person may be
rigint: but the whole point is that it
is immaterial, God Almighty 1lone
krows as to who is right and whp is
wrong, because there is so much to he
saig on so many issues—about the two
sides of each of these issues. It is
very difficult to say who is right and
who is ultimately wrong. In fact the
concept of absolute rightness and ab-
solute wrongness does not exist. These
are all relative things.

Therefore, what is most important
is this: if we are not to waste our
energies in unnecessary conflicts, we
have to find a harmony, because noth-
ing will happen otherwise. In fact,
Mahatma Gandhi hag shown that the
path of violence is not the path to
progress; it is the path of non-vio-
lence, the path of tolerance, of com-
promise, of conciliation, of harmoniza-
tion of different competing claims and
principles that constitutes that path,
so that there is a clash of principles,
there is a clash of competing claims

and so on; and a harmonized way, a
middle course has to be found which
will broadly satisfy al] sectiong of Lhe
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society, because unless a solution

broadly satisfying all the sectiong of

the society is there, we will keep oRy
wasting our energy in unneceuary‘s
conflicts, and everyone will remain

backward. The whole country wall

remain backward,

I am remindeq of this when so
many people in foreign countries zay
that India was, of course, the mos:
leading country so many centuries
back. It was the most leading coun-
try of the world. It has a right to be
so, because it can boast of the most
ancient and most reflneq culture tha*
any country has produced (Inter-
ruptions) No, no It is not in the in-
termediate period. I am talking about
the old concept, when the caste sys-
tem was not there. That was a cul-
ture which has been evolved in this
country. This country was the most
prosperous country in the world. Peo-
ple in many countries wonder why is
it, what does India lack on account of
which it has now taken a back-seat
among the various countries of the
world. Tt has got a beautifu] geogra-
phv such a good climate which is
verv productive, it has very fertile
land. all the natural resources of sverv
kind, mighty rivers, high mounfains,
all in abundance, has the potential ‘ot
electric energy, irrigation, all kinds of
mineraly a vast manpower, people
whn are peace loving, tolerant pen.
ple who are even prepared to suffer.
religious minded people. God has
been very kind to this country, so far
as various resources are concerned;
anqd it is a matter of deep thought as
to why this country is stil] retaining
a back place, so far as the comity of
nations is concerned. And one of *the
reasons is that well there must be
some rishi who—apart from 6o many
good things being given by God—must

have been responsible for a cursé:s*
that all right Indian people shall
stand divided among various classes,
the classes will have conflicts with each
other so that 80 per cent of or 80 per
cent of their energy will be wasted
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only in pursuing those conflicts with
$ach other, not realising that these
c_onﬂicts spell a doom for all the sec-
tions. Somehow; if we could forget
mesf various conflicts among
different classes, whaether Dbas-
ed on the ground of religion, region
or caste, and become a completely umni-
fied people thinking that al] of us are
members of the same family and we
have all to strive together to better
the lot of each one of us, then per-
haps in a very short period, India
could be a different India Bu!
that is a question. A magician hag to
come here in order, somehow, to pro-
Muce a formula,

b

(Interruptions) **

MR. CHAIRMAN: 1t would not go

on record,

(Interruptions) **

SHRI SHANTI BHUSHAN: Let us
hope that so far as this very vexed
question of reservation is concerned,
which has excited rightly or wrongly
a very deep passion in a very import-
ant area of the country, which saps
the energy of the people of this coun-
try, which takes the country back-
ward and makes it more backward,
‘Jgomehow, after the constitution of
.this Backwarg Classes Commission
and after we receive a report from
the Backward Classes Commission of
the various sections in the country,
different classes of people woulg sce
light and would realise that the path
of conflict can only lead to the doom
of the whole country It is the path
of conciliation it is the path of
modernisation, it is the path of com-
promise which alone can lead to the
betterment of every section of society.

Therefore what 1 beg to submit is
that there is a need to identify back-
warq classes, the reasons for their
backwardness and a formula by which
people of all shades of opiniong can
be convinced; and ultimately these
solutions are acceptable to the people
mot in a spirit of enforcement but in
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a spirit of mutual love and affection
between different sections of the so-
ciety, If there are people who want
to make political capital out of these
things, who might be trying to pro-
mote certain ideas not because it will
really be good for the country as a
whole, but because it might enable
them to get voteg of this section ar
that section, then I woulg appeal to
them that they should put the coun-
try before self and should realise and
think what injury they are causing to
their own people which will come
after that, their children, their grand
children and their grand children, In
order to pursue our very small ob-
jective, if we do not mind the rea] in-
terest of the country and give rise io
conflicts which might keep on living
for a long time to come, then it will
be very difficult for the country ag a
whole to make any progress. So far
as politics in this country is concern-
ed. of course the democracy itself has
done a lot of good to the people, but,
at the same time, politics has also ge-
nerated certain forces; in which peo-
ple tend to forget their rea) interest.
They concentrate more on their par-
row interest. Vote politics also starts
coming to the surface and people start
thinking in a most strident way so
that they will get more votes and
forget in the process what thev are
doing to the country what they are
doing to their own brithren, tn 1the
members of their own caste. This
feeling of personal intercst ete.. must
be subordinated, That is my carnest
appeal. At the same time. Govern-
ment is fully conscious of the fact that
there are certain backward classes in
this country who need to be properly
identified; and some special efforts
need to be made for them but in 2
manner that the real objective will
not be missed. We shall not miss ‘he
aim, in order the means will not
defeat the end. We have a certain
end to establish a classless society, 3
prosperious society, a highly develop-
ed society in this country. All the
conditions are ripe for that situation.
We have to see that the problems of

**Not recorded.
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this country which it is facilly are
solved in the proper spirit. It is ‘he
spirit which is much more important
than the actual formula, whether it is
20 per cent, 25 per cent 15
per cent and so on, It is not
this percentage which is going
to matter very much, What is going
to matter very much is the kind of spi-
rit that we establish in the society.
Of course, conditions vary from Stale
to State. A lot has been done in if-
ferent States also A lot »iill remains
to be done, This is a country in which
conditions vary from region to reg:.on
and therefore, just one formula can-
not be suitab.e for every region and
so on. Therefore. very ciose thougm,
very detailed thinking needs tp  be
done on this subject, so that cvery
section may feel that all right juslice
is being don®  What is really needed
ig be.ng done. A lot of propaganda
has also to be done, People have :0 be
convinced. Many people are ignorant
and many sections of people are igno.
rant., Thev do not understand these
things. It has 1o be explained. It has
to be made acceptable to them. Uniess
cortain solutions are made acceptakie
to the people as a whole. they will
never serve the purpose, except serve
th: rvolitica! propaganda enabling
some people to get votes of this scce
tion an4 that section and sp on. The
more the politics of this country yets
pelarisation on the hasis of caste. the
more danger it will pose for the whole
countrv. Therefore 1 submit and I
appeal to the hon, Mover of the Bill
that a Backward Classes Commission
having been appointed which will go
into the whole gamut of various com-
plexes, ideas and facts which are there
Let us all join and make our efforts
in that direction—that something will
emerge from this Backward Classes
Commission by the spirit of amity,
just as in the case of Harijans, etc.,
reservation was done. There has been
no real conflict about that. It has
been done. It has achieved a lot of
result, All result has not yet been
achieved but still we are on the road
of solving the problem of untoucha-
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bility and so on Therefore, this prob-
lem of backwardness would be solved
in due course. But it wil] be solved
only by having amity among different
sections of the people.

With these words I would appeal
the hon. Mover of the Bill not to press
his Bill, to withdraw the Bill so
that the Backwarg Classes Commis-
sion can continue to do its work. After '
making a thorough study of ‘he
situation in different regions of the
country, a proper formula can be macdc
acceplable to the whole country, Then
only the interests of the Backward
Classes would really be furthercd in’f
a génuine way, not merely by means
of poiitical propaganda,

MR CHAIRMAN:  Shri
Prasaq Yadav.

Vinayak
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gamfr wFm, a1 o frdgw 97 T @
T T 7 Ty 97 g Srd vEAr Aen |
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i faorraw waTw awew (AET) ¢ AW A
qfr wgrma, wer wEEm A WY wew fraT f,
AR TR A
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4u1 Prohibition on

ot frae mew oW . WOET A9
@A gu & wewr e dawo§

MR. CHAIRMAN: The question is:
I

“That leave be granted to with-
draw the Bill turther to amend the
Constitution of India.”

The motion was adopted,

WY feww® g gmw ;. § gEwr arfam
ol A

MR, CHAIRMAN: Now we take up
item No. 8—Prohibition on Indication
of Caste Bill by Shri D. D. Desai.

—_—

16.56 hrs.

PROHIBITION ON INDICATION OF
CASTE BILL

SHRI D D DESAI (Kaira) : Sir,
I move:

“That the Bill to provide for pro-
hibition on indication of caste,
religion, communily or region, etc.
with the name, be taken into con-
sideration,”

Sir, India todav is divided among
itse.f and the hon. Minister made quite
a few references ubout our glorious
past ang we may make certain state-
ments in that respect at a later stage.

Sir, I had the opportunity to travel
round the world ceveral times. There
is no country in the world wherc there
are castes, religious names and that
sort of things which divided our poor
country. God created man. He did
not stamp on him any cast nor did
He give any particular name or any-

' thing to him. It is only a man-made
affair and we should realise that what-
ever we have made, whether it is
of any help or to what extent it has
been damaging our society. Sir, the
early homo sapiens were essentially
huntors and they did not know even
farming and at that time we all know
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that the people were of one class.
Subsequently, as the society developed,’
we have seen that certain tribes came
wp and those tribes also had their
leaders and those leaders used to lead
them into certain vocations or jobs or
activities. At that time also there
were no castes. The tribes were there,
but unfortunately the tribes used to
quarrel among themselves, but today
We are not that much worried about
that part of jt. Thereatier, certain
features of human beings developed
to be agreed or accepted or recognised

as, let us say, Dravidians Aryans and
like that.

@ e
gat & ar W@ 7?7

(famayr)  2mmé anfy

SHRI D. D. DESAI: ‘Desai’ is a
title. ‘Des’ means country, ‘ai’ means
‘revenue’ We should discontinue
“Desai” also if it comes to that,

17 hrs.

The Aryan race did not have any
caste; nor did they have any of these
names which we are presently pre-
fixing. If proof is required, I might
point out that it is not in India alone
that the Aryang live. There are
Aryans in Iran ang other countries too,
and we see that none of these Arvans
have the caste syvstem like this God-
forsaken country India.

Here alsp we did not have caste dur-
ing the Vedic times, and subsequently
our eminence grew with the result that
India gained dominance or predo-
minance in the internationa] world to
an extent which surpriseq everybody.
Prof. Parkinson relates the very inte-
resting story of the east and the west
wherein he says that between 250 B.C.
and 850 A.D, for 1100 years, India
ruled the world, which no other
country has been able to do. He says
that the Soviet Union has been aspir-
ing to rule the world for 150 years,
America has been aspiring to rule the
world for 150 yeas, the United King-
dom had the opportunity to rule the
world for 250 years, but there is no
country in the world which has ruled



